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https://jantaserishta.com/local/assam/nhrc-directs-assam-government-to-pay-
compensation-to-the-boy-who-beat-up-the-police-station-1569003

NHRC & 3rH TRHR 1 I AT & 3ek ARUIE HIA dTel dseh I HIATASIT a3 1 fader
f&ar & NHRC = 3188 TR &l feg U & 3ieT ARUIE e dTel olSeh hl TSI ol hl
foder 2T § T AFAIIHR 3T (TATTIRE) o 38H THR F BF ALl Tga
AR fSTel o Ueh Gferd UTel & 37eX ARUIC e dTel Ueh ogeh Sl 25,000 TII HT Il
e T fder feam 81 3Rt o arear &1 a8 SeteY 811 3egie @l f&h Tau=smd &
39 YolIaeh (lefel) Sorolid AR o JUAR I IHA & HET T Idel FHAR SSTH I
g 77 & ToT @R & ARG g HRSRY & et 31AdsieT Hrdamg) P& e 3R
IR FCATE & AT 13 I T H3ATTST AT $ITCATA A T HgT| . AENISIT ATl & HgrIh
gferd 39 f{ieTs 390 SRalells o 58 |iel &t AT I AT & e TSI Ueh Sfec gl d
HTHel I YT olet T FITALT Y @ TSoh ol Yohs folar.arg A Grerel AfSAT 9 T difsar
ATHe 3T THae 31Ty ATToeT o5 Y U7 & 37eX 33 & TR-9R dedr @ @T Tl
TraTeTe! AT AlAlsi fHar S Rieprrd & dre TwaRd o Jg @der fear §INHRC &
3TN # gl a7 § Toh 381 7 Tea 1 a8 & fordm § arifeh weh gford 3if8ey eanr
Ueh SATEIeeT SAfFd & Tl 38 diE & AAIISRI H Seadd FATT HT e=ig Fafa &r
ST &l B 1T Gferg ThTRET SarT 9&dd RUE & 37 geam i gear i e AR
TR fHar aam § T dieh da& i &Nl 9T 31T §1 ATAaISeR 36707 Tfafags 6
RT 18 o T8 HEY AT T Teh HROT TA Afed STRY fham Irar a1 f9a#t 378 gor aran
o7 o AT SaRT NS T T el & Tl 25,000 F9 T FHifgeh F3Tas H HARA
e T FABIRE &4t AgT T Sl WU TAAT HHAT| AT GIRT 22 Fellg T S
PRUT FA13N AfeH & STaTd H 319 dh HIs a1 Al (Al §. SATAT, VAT TdT g1 g b
TR YITIHRY &l TTHTT HTHA & DTS T HITAS o I & T H H oTel el g
3EfAT, 3EH THR ¢aRT 39 HET Fidd & AL § dNfgd = 1 25,000 39T &
AT T FAWIRET T AT §, ST # gl 341 §1HET FiEG 22 Fers F AHA A
CATIIRET GIRT AR HROT FAT3N AfeH T Sa16 &1 H el @ | AR vy o
HEY GG Hl TR GOl H H3MTael i T &1 [T FARed wiat 3R 22 rergat doh
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HTAST T AR & AT & FATUT & HIY 3He]dTelel RUAIE AT 1 A tet 1 o
forder fgam| ARlenia &1 gfore 3rehates 39l oe o Teua3mRaET S | 3 Rate 31 @gr
fo orgdiaTe qiord T # fheiR =amar ifRferars hr URT3it & dec Al ot fohar rar ar
3R ST & §1¢ 25 A FI SRS F WTh 3RT 9 SRR AT I:™7 AT, T3S Hi
IRMEFALIAT, BR TR IR ThRT hcled H AToRarg! & v fAeifad a2 fear s |
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3mard T =l
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Raise retirement age of SC, HC judges: advocates’ bodies

https://www.thehindu.com/news/national/raise-retirement-age-of-sc-hc-judges-
advocates-bodies/article65896165.ece

A view of Supreme Court of India. File | Photo Credit: SUSHIL KUMAR VERMA

Bar Council of India, Bar associations to communicate their resolution to PM, Law
Minister

Advocates' bodies, including the Bar Council of India, have resolved to push forward
with a demand to enhance the retirement age of judges of the Supreme Court and High
Courts.

The Bar Council of India, its counterparts in the States, High Courts' Bar Associations
intend to communicate their resolution to the Prime Minister and the Union Law
Minister.

A press statement released by the Bar Council of India (BCl) said the advocates'
bodies, in a joint meeting, unanimously came to the conclusion that amendments should
be immediately introduced in the Constitution to increase the retirement age of High
Court judges from 62 years to 65 and that of Supreme Court judges from the current 65
years to 67.

Recently, the Law Minister, responding to a question in Parliament, had reportedly said
there was no move, as of now, from the government's side to seek an increase in the
retirement age of judges.

The BCIl statement also said lawyers want statutes to be amended to allow
"experienced advocates" to head Commissions and other fora.

Presently, statutes like the National Human Rights Commission, etc, find only retired
Chief Justices of India or former Supreme Court judges eligible for appointment as
chairperson.
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NHRC directs Assam govt. to pay compensation to boy assaulted
inside police station

https://www.thehindu.com/news/national/other-states/nhrc-directs-assam-govt-to-pay-
compensation-to-boy-assaulted-inside-police-station/article65893684.ece

The NHRC order said it has taken serious note of the incident as this kind of human
rights violation caused to a minor person by a police officer indicates the sorry state of
affairs. | Photo Credit: The Hindu

An Assistant Sub-Inspector was seen beating up the minor boy repeatedly with a stick
inside the Lahorijan police station.

The National Human Rights Commission (NHRC) has directed the Assam government
to pay 25,000 to a boy who was assaulted inside a police station in Morigaon district
six months ago, officials said on Thursday.

NHRC Deputy Registrar (Law) Indrajeet Kumar in a letter to Assam Chief Secretary
Paban Kumar Borthakur on Wednesday asked the state government to start
prosecution proceedings against the accused police officer and pay the compensation
to the 13-year-old within four weeks, he said.

An Assistant Sub-Inspector of police of Lahorijan police station, Upen Bordoloi caught
the boy when he was trying to take the case property from a seized vehicle parked
inside the police station on March 9 this year.

A video surfaced later on social media in which the officer was seen beating up the
minor boy repeatedly with a stick inside the police station.

The NHRC passed the directive following a complaint filed by Monojit Singha, a resident
of Guwahati.

The NHRC order said it has taken serious note of the incident as this kind of human
rights violation caused to a minor person by a police officer indicates the sorry state of
affairs.

The report submitted by State police authorities admits and acknowledges the
occurrence of the incident wherein the public servant has been found guilty, it said.

A show cause notice under Section 18 of the Protection of Human Rights Act was
issued to the Chief Secretary calling upon him as to why the interim relief of monetary
compensation amounting to ¥25,000 shall not be recommended by the Commission to
be paid to the victim in the present case.

‘In response to the show cause notice issued by the Commission on July 22, no
response has been received so far. Therefore, it appears that the authority concerned
has nothing to say in respect of the payment of compensation to the victim of the
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present case. Hence, a recommendation is made for payment of Rs 25,000 to the victim
child by the Assam government through its chief secretary ,” the order stated.

The Chief Secretary had failed to reply to the show cause notice issued by NHRC in the
case on July 22.

The rights body also directed the Chief Secretary to ensure disbursement of the
compensation amount in four weeks and forward the compliance report along with the
proof of payment of the compensation amount to the Commission by October 22.

Morigaon Superintendent of Police, Aparna N. in her report submitted to NHRC said
that a case under sections of the Juvenile Justice Act was registered at Laharighat
police station and after investigation, a charge sheet was filed against Bordoloi on May
25.

“The ASI had been placed under suspension for indiscipline, gross misconduct and
dereliction of government duty. Counselling sessions by trained mental health
counsellors have been arranged for the minor boy to ensure that there was no mental
trauma post the incident,” the report added.
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NHRC tells Assam govt to pay compensation to minor assaulted in
police station

https://daijiworld.com/news/newsDisplay?newsID=1000372

Guwahati, Sep 15 (IANS): The National Human Rights Commission (NHRC) has asked
the Assam government to pay compensation of Rs 25,000 to a 13-year-old boy who
was allegedly assaulted inside a police station in the state's Morigaon district six months
back, officials said.

NHRC's Deputy Registrar, Law, Indrajeet Kumar, in a letter to Assam Chief Secretary
Paban Kumar Borthakur on Wednesday, asked the state government to start
proceedings against the accused police officer and pay the compensation to the minor
within four weeks.

The incident occurred on March 9 when Assistant Sub-Inspector at Lahorijan police
station, Upen Bordoloi caught the boy when he was trying to take biscuits from a seized
vehicle parked in the police station premises.

A video went viral in which the police officer was seen beating up the minor boy
repeatedly with a stick inside the police station.

Bordoloi was suspended from the service on March 22 and a case was registered
against him under the Juvenile Justice Act.

Following that, a complaint was filed before the human right body. The NHRC order said
it has taken serious note of the incident as this kind of human rights violation caused to
a minor person by a police officer indicates the sorry state of affairs.

The Police Department also admitted to the incident later in its report.
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NHRC Tells Assam Govt To Pay Compensation To Minor Assaulted In
Police Station

https://ommcomnews.com/india-news/nhrc-tells-assam-govt-to-pay-compensation-to-
minor-assaulted-in-police-station

Guwahati: The National Human Rights Commission (NHRC) has asked the Assam
government to pay compensation of Rs 25,000 to a 13-year-old boy who was allegedly
assaulted inside a police station in the state’s Morigaon district six months back, officials
said.

NHRC’s Deputy Registrar, Law, Indrajeet Kumar, in a letter to Assam Chief Secretary
Paban Kumar Borthakur on Wednesday, asked the state government to start
proceedings against the accused police officer and pay the compensation to the minor
within four weeks.

The incident occurred on March 9 when Assistant Sub-Inspector at Lahorijan police
station, Upen Bordoloi caught the boy when he was trying to take biscuits from a seized
vehicle parked in the police station premises.

A video went viral in which the police officer was seen beating up the minor boy
repeatedly with a stick inside the police station.

Bordoloi was suspended from the service on March 22 and a case was registered
against him under the Juvenile Justice Act.

Following that, a complaint was filed before the human right body. The NHRC order said
it has taken serious note of the incident as this kind of human rights violation caused to
a minor person by a police officer indicates the sorry state of affairs.

The Police Department also admitted to the incident later in its report.
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NHRC seeks furthers status report on a transgender who
jumps to death from Jagannath temple

http://www.uniindia.com/nhrc-seeks-furthers-status-report-on-a-transgender-who-jumps-
to-death-from-jagannath-temple/east/news/2823109.html

Kendrapara,Sep 15 (UNI)The National Human Rights Commission (NHRC) has sought
further status report and qua compensation within six weeks from the Puri District
collector on a transgender jumped to death from Sri Jagannath temple on May 1
last. The NHRC passed the order on Thursday after Human Rights Defender
Radhakanta Tripathy highlighted the issue concerning transgenders who are being
deprived of benefits of many social welfare schemes of the State.Transgender Balaram
Rout (aged 36 years), of Nimapara jumped from the Gumuta of the famous Puri
shrine.Tripathy alleged that the victim succumbed to his grievous injuries after falling
from a height of 30 feetlt was alleged that the fatal incident happened on account of
failure and negligence of police and inaction on part of the Social Justice Department
and Temple Administration which amounts to pserious violation of human rights.The
Commission directs its Registry to transmit the copy of complaint to the concerned
authority calling for an action taken report within four weeks over the issue earlier .The
concerned authorities shall also intimate the Commission, if any notice, order has been
received by him/them in the instant matter from the State Human Rights Commission?If
yes, a copy of such order be also sent to the Commission within four weeks.Pursuant to
the same various communication/reports are received, including the report of Puri
Superintendent of Police on May 24 last. NHRC commission in its direction stated that
further current status reports qua the inquest proceedings be called from the Puri
District Magistrate and Puri Superintendent of Police withinfour weeks.UNI XC DP KK
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NHRC India Chairperson Justice Arun Mishra Elected as a Member of
the Asia Pacific Forum, ... - Latest Tweet by ANI

https://www.latestly.com/socially/india/news/nhrc-india-chairperson-justice-arun-mishra-
elected-as-a-member-of-the-asia-pacific-forum-latest-tweet-by-ani-4208829.html

The latest Tweet by ANI states, 'NHRC India Chairperson Justice Arun Mishra elected
as a Member of the Asia Pacific Forum, APF Governance Committee & Bureau Member
of the Global Alliance of National Human Rights Institutions in the 27th online Annual
General Meeting of Asia Pacific Forum today. '
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NHRC tells Assam govt to pay compensation to minor assaulted in
police station

https://newsroomodisha.com/nhrc-tells-assam-govt-to-pay-compensation-to-minor-
assaulted-in-police-station/

Guwahati: The National Human Rights Commission (NHRC) has asked the Assam
government to pay compensation of Rs 25,000 to a 13-year-old boy who was allegedly
assaulted inside a police station in the state’s Morigaon district six months back, officials
said.

NHRC’s Deputy Registrar, Law, Indrajeet Kumar, in a letter to Assam Chief Secretary
Paban Kumar Borthakur on Wednesday, asked the state government to start
proceedings against the accused police officer and pay the compensation to the minor
within four weeks.

The incident occurred on March 9 when Assistant Sub-Inspector at Lahorijan police
station, Upen Bordoloi caught the boy when he was trying to take biscuits from a seized
vehicle parked in the police station premises.

A video went viral in which the police officer was seen beating up the minor boy
repeatedly with a stick inside the police station.

Bordoloi was suspended from the service on March 22 and a case was registered
against him under the Juvenile Justice Act.

Following that, a complaint was filed before the human right body. The NHRC order said
it has taken serious note of the incident as this kind of human rights violation caused to
a minor person by a police officer indicates the sorry state of affairs.

The Police Department also admitted to the incident later in its report.
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Human rights body asks Assam to pay compensation to minor
assaulted inside police station

https://scroll.in/latest/1032906/human-rights-body-asks-assam-to-pay-compensation-to-
minor-assaulted-inside-police-station

The National Human Rights Commission on Wednesday directed the Assam
government to pay Rs 25,000 to a 13-year-old boy who was assaulted inside a police
station in Morigaon district for allegedly stealing biscuits on March 9, reported PTI.

In a letter to Assam Chief Secretary Paban Kumar Borthakur, National Human Rights
Commission Deputy Registrar Indrajeet Kumar demanded that the accused police
officer should be prosecuted.

The police official, Assistant Sub-inspector Upen Bordoloi, was suspended on March 22
after a video of him beating the boy with sticks was shared widely on social media. A
case was registered against him under the Juvenile Justice Act.

Morigaon Superintendent of Police Aparna N said that the child was trying to take a
packet of biscuits from a vehicle that was seized for carrying illegal liquor bottles,
reported ANI.

“The vehicle was seized and was parked inside the premises of the police station,” said
Aparna N. “The child in conflict with the law was trying to take the case property [the
seized vehicle and the contents inside] and the staff of the police station caught the
child and he was beaten up by the police officer.”

The National Human Rights Commission had said that the assault of a minor by a police
officer highlighted the sorry state of affairs, reported PTI. It had issued a show cause
notice to the chief secretary and demanded compensation.

After no reply was given to the notice, the human rights body directed the chief
secretary to compensate the boy within four weeks and proof by October 22.
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NHRC chief elected as member of Asia Pacific Forum’s
Governance Committee

https://theprint.in/india/nhrc-chief-elected-as-member-of-asia-pacific-forums-
governance-committee/1130102/

New Delhi, Sep 15 (PTl) NHRC chairperson justice (retd) Arun Kumar Mishra has been
elected as a member of the Governance Committee of the Asia Pacific Forum (APF),
officials said on Thursday.

He has also been elected as a member of the Global Alliance of National Human Rights
Institutions (GANHRI) Bureau at the 27th Annual General Meeting of the APF, held
online, they said.

“Prior to the voting today, addressing the representatives of the NHRIs of the Asia
Pacific Region, justice Mishra said he strongly believed in the joint efforts and taking
along all on the board to work together globally to implement efficient strategic plans,
involving constitutional, human rights and legal issues for expanding the ambit and
reach of the rights in the spirit of ‘Vasudhaiva Kutumbakam’, that is, the entire world is
our family,” the NHRC said in a statement.

The APF’s Governance Committee is elected by APF councilors, representing ‘A status’
National Human Rights Institutions in the Asia Pacific region. The role of the five-
member APF Governance Committee is to consider and make recommendations to the
APF General Assembly on a range of issues for the promotion and protection of human
rights, it said.

The GANHRI is one of the largest human rights networks worldwide.he GANHRI
Bureau is the executive committee (board of directors) comprising 16 members, four
from each of the GANHRI regional networks of Africa, the Americas, the Asia-Pacific,
and Europe. It is responsible for GANHRI’s overall functions, including the development
of organisational policies and procedures implementation of programmes and activities.
Importantly, the Bureau is responsible for decisions on the accreditation of members,
the statement said.
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